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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE FOURTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SR! APARESH KUMAR SINGH
AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 24089 OF 2026

Between:

M/S KV- Ranga Kiran Works Contractor, Having its office at 3/2/155/1,
VIDYANAGAR COLONY, KOTHAGUDEM, Bhadradri Kothagudem,
Telangana, 507101 Rep by its Proprietor, Mr. Venkata Kiran Kunchey

-..PETITIONER
AND

1. State of Telangana, Represented by its Principal Secretary to Revenue
(State Tax), Secretariat, Saifabad, Hyderabad

2. Assistant Commissioner (State Tax),, Kothagudem-2 circle, Warangal
Telangana

3. Commercial Tax Officer,, Kothagudem-2 circle, Warangal Telangana

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue any order, direction or Writ, more particularly in the nature of a writ of
Mandamus (A) Declaring 2nd Respondent in Reference No. ZD361225116538D
dated 31.12.2025 under section 73 of the Act for the financial year 2021-22, without
serving the notice upon the Petitioner herein, further passing the order without giving
any opportunity to the Petitioner herein as illegal, arbitrary, high-handed, and

violative of principles of natural justice, and consequently to set aside the same




LA. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to direct the
Respondents not to initiate any further proceedings, including penalty and recovery
proceedings and further
Counsel for the Petitioner: SRI. PRAMOD MALIGI
Counsel for the Respondents: SRI K. SAl AKARSH, AGP FOR STATE TAX

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.24089 of 2026

DATED: 04.08.2026

Between:

M/s. K.V. Ranga Kiran Works Contractor,
Rep.. by its Proprictor. Mr. Venkata Kiran Kunchey.
Bhadradr Kothagudem. Telangana.

... Petitioner
AND
State of Telangana.
Rep.. by its Principal Secretary to Revenue (State Tax),
Saifabad, Hyderabad and 2 others.
- ... Respondents

ORDER:
Heard Mr. Pramod Maligi, learned counsel for the petitioner and Mr. K. Sai

Akarsh. learned Assistant Government Pleader appears for State Tax.

2. Petitioner filed the writ petition challenging the impugned order dated
31.12.2025 passed under Section 73 of the Telangana Goods and Services Tax Act,

2017 (for short. “the Act™).

3. Learned counsel for the petitioner submits that the respondent authorities never
notified the show cause notice in the GST common portal. Therefore, the petitioner
had no knowledge and thereby deprived of an opportunity to participate in the
proceedings and place the relevant facts and matertal before the respondent

authorities. As such. the impugned order has been passed. The petitioner came to



know about the impugned order onty when the officials of the respondent authorities

visited its office premises. Therefore, the petitioner preferred the instant writ petition.

4. Learned Assistant Government Pleader for State Tax on written instructions
submits that proceedings under Section 73 of the Telangana Goods and Services Tax
Act. 2017 {for short. “the Act™) tor the financial vear 2021-22 were initiated due to
mismatches and irreguiar Input Tax Credit (ITC) claims. Show cause notice in Form
GST DRC-01. dated 30.09.2025 was issued to the petitioner stating that there are
mismatches between GSTR-1/1FF and GSTR-3B, excess claim of ITC in GSTR-3B
beyond portal availability and the same was uploaded in GST commoen portal
constituting valid statutory service in terms of Section 169(1)d) of the Act. He
submits that subsequent reminder notices  dated 01.12.20235. 09.12.2025 and
15.12.2025 were also uploaded in the portal ;nd automated SMS and email werc sent

to the registered mobile number and email ID of the petitioner. The proceedings are

within the limitation period prescribed under Section 73 of the Act.

5. However. aller some arguments. learned counsel for the petitioner seeks liberty
to the petitioner to prefer an appeal against the impugned order. He submits that some
delay might have been occurred in approaching the appellate authority and therefore.

he may be directed to consider it sympathetically.

6. I.carned Special Government Pleader for State Tax submits that the petitioner

was at liberty to preler an appeal against the impugned order taking all the grounds as

are available in law and on facts before the appellate authority in respect of the subject

iax period.



7. However, upon hearing the learned counsel for the parties, since the petitioner
secks liberty to prefer an appeal, we do not wish to comment on the merits of the

contentions raised by the parties.

8. We grant liberty to the petitioner to prefer an appeal within a period of two
weeks with statutory pre-deposit aﬁd a delay condonation application. The petitioner
may take all such grounds of taw and facts in the memo of appeal as are available to
it. Needless to sav. the appellate authority would consider the question of delay taking
into account the aforesaid facts and circumstances and if he is satisfied on the point of

delay. proceed to decide the appeal on merits in accordance with law.

9. The Writ Petition is disposed of with the aforesaid liberty. However, there shall
be¢ no order as to costs. -

Miscellaneous applications pending. if any. shall stand closed.

SD/- AHMED ABDULLAH KHAN
ASSISTANT REGISTRAR

&

SECTION OFFICER

//ITRUE COPYI//

To,

1. The Principal Secretary to Revenue (State Tax), State of Telangana,
Secretariat, Saifabad, Hyderabad

2. Assistant Commissioner (State Tax), Kothagudem-2 circle, Warangal
Telangana

3. Commercial Tax Officer,, Kothagudem-2 circle, Warangal! Telangana
4. One CC to SRI. PRAMOD MALIG!, Advocate [OPUC]

5. Two CCs to GP FOR STATE TAX ,High Court for the State of Telangana At
Hyderabad. [OUT]

6.Two CD Copies

TKS




HIGH COURT
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DISPOSING OF THE WRIT PETITION
WITHOUT COSTS



